
Relevant Particulars
1 Name of corporate debtor ANNAM STEELS PRIVATE LIMITED
2 Date of incorporation of 

corporate debtor
14/12/2000

3 Authority under which corporate 
debtor is incorporated / registered

Registrar of Companies – Chennai 

4 Corporate Identity No. / Limited Liability 
Identification No. of corporate debtor

U27106TN2000PTC046300

5 Address of the registered office and 
principal office (if any) of corporate 
debtor

No. 5, Balaji Street, Ashok Nagar, 
Kodambakkam, Chennai, Chennai City 
Corporation, Tamil Nadu, 
India - 600024

6 Insolvency commencement date in 
respect of corporate debtor

26th November 2025
(Copy of the NCLT order received on 
10.12.2025 ) 

7 Estimated date of closure of 
insolvency resolution process

25th May 2026
(180 days from of Insolvency 
Commencement date)

8 Name and registration number of the 
insolvency professional acting as 
interim resolution professional

Mr. Mathur Sabhapathy Viswanathan 
IBBI/IPA-001/IP-P00674/2017-
18/11148

9 Address and e-mail of the interim 
resolution professional, as registered 
with the Board

Plot No. 22, Vallalar Street, 
Nilamangai Nagar,
Adambakkam, Chennai - 88
Email: msv8200@gmail.com

10 Address and e-mail to be used for 
correspondence with the interim 
resolution professional 

Plot No. 22, Vallalar Street, 
Nilamangai Nagar,
Adambakkam, Chennai - 88
Email: msv8200@gmail.com

11 Last date for submission of claims 24th December 2025
12 Classes of creditors, if any, under 

clause (b) of sub-section (6A) of 
section 21, ascertained by the interim 
resolution professional

NA

13 Names of Insolvency Professionals 
identified to act as Authorised 
Representative of creditors in a class 
(Three names for each class)

NA

14 (a)    Relevant Forms and 
(b)   Details of authorized 
representatives are available at: 

a) Weblink:  https://www.ibbi.gov.in/
home/downloads
b) Physical Address: NA 

Notice is hereby given that the National Company Law Tribunal has ordered the 
commencement of a corporate insolvency resolution process of the ANNAM STEELS 
PRIVATE LIMITED on 26th November 2025. 
The creditors of ANNAM STEELS PRIVATE LIMITED, are hereby called upon to submit their 
claims with proof on or before 24th December 2025 to the interim resolution professional at 
the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All 
other creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mathur Sabhapathy Viswanathan
Date: 12.12.2025 	 Interim Resolution Professional,
Place: Chennai 	 Annan Steels Private Limited

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India  
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF  
ANNAM STEELS PRIVATE LIMITED
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Notice is hereby given that the National Company Law Tribunal has ordered the 
commencement of a corporate insolvency resolution process of the ANNAM STEELS 
PRIVATE LIMITED on 26th November 2025. 
The creditors of ANNAM STEELS PRIVATE LIMITED, are hereby called upon to submit their 
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Mathur Sabhapathy Viswanathan
Date: 12.12.2025  Interim Resolution Professional,
Place: Chennai  Annam Steels Private Limited

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India  
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF  
ANNAM STEELS PRIVATE LIMITED

I, V.Chandrasekaran, S/o Late Shri 
A.V. Raman, issue this Public Notice 
relating to the loss of Original Sale 
Deed bearing No.4991/1980 registered 
on 04/12/1980 pertaining to the property 
being Plot No.7 in R.S.Nos.618/2E and 
618/5 to the extent of 2640 Sq. Ft, in the 
Village of Ambattur, within the then 
Jurisdiction of Sembiam Sub District, 
Madras North Registration District 
bounded by North: 20 feet Road, South: 
Plot No.6, East: 20 feet Road, West: 
Plot No.8, measuring South to North 
in the Eastern side 45’, Western side 
43’, East to West in the Northern side 
60’ and Southern side 60’.
The above said Original Sale Deed 
was deposited in a Nationalised Bank, 
Ambattur Branch to secure a loan 
granted to me. After closing the loan, 
however, the Bank informed that 
the said Original Sale Deed was not 
traceable and therefore a Certified 
copy of the above said Sale Deed 
was delivered to me. As such, as an 
abundant caution, this Public Notice is 
issued.A Police complaint has also been 
lodged in this regard.It is informed that 
any public/third party/anybody who 
has the said original Sale Deed or finds 
the same, is/are requested to return 
the same immediately to the following 
address, failing which he/she/they 
will be held liable and responsible for 
any claim/demand arising out of such 
deed and they have to face the cost/
consequences thereof.

V.Chandrasekaran,
 Plot No.7/2, Vinobhaji Street, 
Off Vijayaraghavachari Street, 

Vijayalakshmipuram, Ambattur, 
Chennai – 600 053.

PUBLIC NOTICE




